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O.A. No. 607/96

Neu o^lhi tbis the 4th day of November iggg

Hen ble Shri S.R.Adige, Meraber(Ai)
Hon'ble Dr.A.Uedavalli, nember(3)

1• Lala Ram
S/o Shri flukta Prasad,
R/o 650, Kamla Nehru Naqar.
Ghaziabad, UP

2. Dharmender Kumir
2/o Vijay Kumar
R/o 3-1/84, Shastri Nagar,
Ggaziabad, UP.

3. Kanhiya Lai
R/o S-1/84 Shastri Nagar,
Ghaziabad, U.P.

(By Advocate: Ms. Kiran Chhabra)

Ue r sus

1. The Chief Commissioner,
Income Tax Department,
Kanpur,U.P,

2. The Assistant Commissioner,
Income Tax Department
Aayakar Bhauan,
Meerut, U.^P,

3. The Deputy Commissioner,
Income Tax Department,
Ghaziabad U.P.

(By advocate; Shri M. L.Ohri)

-Applica

-Respondent

nts

s

dRO_g_(Oral)■Hon'ble Shri S.R.Adioe^ nember(A)
Heard.

2. The applicant's counsel states that the
applicant is presently in employment uith the
respondents.

prayer is for grant of temporary status
■and under the ciroumatances ue dispose or this Oft
dith a direction that in the event that the appiioant
files a written representatrpn if not already filed.
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yithin four ueeks from the date of receipt of a

copy of this judgement setting out .his grievances,

the respondents uill dispose of that representation

in. accordance uith lay by means of a detailed, speaking

and reasoned order yithin tuo months of itis receipt.

4. If any grievance still survives thereafter

it yill be open to the applicant to agitate the same

through appropriate original proceedings in accordance

yith lay if so advised. No costs.

(DR.A. VEDftUfcLLl)
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